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       CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH, JODHPUR

…

OA No. 290/00410/2017

                                  This, the 3rd day of 
January, 2018 
     
…

CORAM: HON’BLE MR. PRASANNA KUMAR PRADHAN, MEMBER (A)
      HON’BLE MR. SURESH KUMAR MONGA, MEMBER(J)
…

Heraj Ram Choudhary s/o Shri Veerma Ram Jat, aged 40 years, By
caste Jat, R/o 109, Khudiyar Nagar, Near Sobhawaton Ki Dhani 
Road, Jodhpur (Rajasthan) (Presently working as PGT 
(Economic), under respondent No.4 )
       …Applicant
BY ADVOCATE :  Mr. M.S.Godara
     VERSUS
1. Kendriya Vidhyalaya Sangthan, 18-Institutional Area, 
Shaheed Jeet Singh Marg, New Delhi-110 016 through its 
Commissioner.
2. Deputy Commissioner, Kendriya Vidhyalaya Sangthan, 
Regional Office, 92, Gandhi Nagar Marg, Bajaj Nagar, 
Jaipur-302015 (Rajasthan). 
3. Dy. Commissioner, Kendriya Vidhyalaya Sangthan, Regional 
Office, Gyandeep, Sec. 13 Gandhi Nagar, Ahmedabad 382030 
(Gujrat).
4. Principal Kendriya Vidhyalaya, Air Force-2, Jodhpur 
(Rajasthan).
5. Principal, Kendriya Vidhyalaya, Kalwad road, Rajkot 
(Gujrat).

….RESPONDENTS

BY ADVOCATE: …..
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ORDER (ORAL)
…

PER SURESH KUMAR MONGA:
 The instant Original Application has been filed by the 
applicant u/s 19 of the Administrative Tribunals Act, 1985 with 
the following prayers:-
i) That this application may kindly be allowed; and
ii) That the respondents may be directed to allow the 
applicant to continue with basic pay of Rs. 12,540/- with Grade 
Pay of Rs. 4600/- w.e.f. 01.01.2006 instead of 11.09.2006.
iii) That the order dated 08.08.2017 (Annexure–A/1) may be 
quashed and set aside by declaring the same illegal to the 
extent it is lowering down the pay of the applicant from Rs. 
12,540/- to 11,690/- w.e.f. 01.01.2006.
iv) That during the pendency of the Original Application if any
recovery is made that may be ordered to refunded with 
interest @ 9% per annum.
v) Any other relief which this Hon’ble Tribunal deems just and 
proper in favour of the applicants may be passed.

 2. At the very outset, the learned counsel for the 
applicant stated that the applicant would be satisfied if a 
direction is issued to the respondents to consider the present 
Original Application as his representation and a decision is 
taken on the same with regard to his pay fixation in a time 
bound manner. 

 3. In view of above, we deem it appropriate to dispose of 
the instant OA at admission stage. The respondents are directed
to treat the instant OA as representation of the applicant and
pass a reasoned and speaking order in accordance with law 
within a period of two months from the date of receipt of a 
certified copy of this order. A further direction is issued that 
before passing an appropriate order, the competent authority 
shall afford an opportunity of hearing to the applicant and 
shall take into consideration all the relevant material 
produced during the course of hearing. 

 4. Accordingly, the OA stands disposed of. There shall be
no order as to costs.

    (SURESH KUMAR MONGA)           (PRASANNA KUMAR PRADHAN)
           MEMBER (J)                                             MEMBER (A)

R/
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